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CENTRAL ADMINISTRATIVE TRIBUNAL ::: GUWAHATI BENCH. W\

0.A. No. 62 of 2005

DATE OF DECISION 03.03.2005

Shri Prem tosh Dutta. S | APPLICANT(S)
- MrKBhattachajee  ADVOCATEFORTHE
o o | \ APPLICANT(S)
- VERSUS -
The Union of India & Ors: | - RESPONDENT (8)
Mr.AK Choudhuri, AddLCGSC. =~ .~ ADVOCATEFORTHE
- | i . 'RESPONDENT(S)

THE HON'BLE MR_ JUSTICE G. SIVARAJAN, VICE CHAIRMAN.

. THE HON’BLEMR. K V. PRAHLADAN, ADMINISTRATIVE MEMBER.

- 1. Whether Reporters of 13cal papers rnay be allowed to see the judgment?p .-

2. To be referred to the Reporter ornot 7 -
3. Whether thelr Lordshxpswrsh to see the fair copy of the judgment?

4. Whether the judgment is to be c1rcul'ated to the other Benches?

Judgment delivered by Hon’ble Vice-Chairman.



CENTRAL ADMINISTRATIVE TRIBUNAL ,GUWAHATI BENCH.

Original Application No.62 of 2005.

.-~ -~ Dateof Order: This the 3™ Day of March, 2005.

HON’BLE MR:JUSTICE G. SIVARAJAN, VICE-CHAIRMAN. "
HON’BLE MR:K V. PRAHL ADAN, ADMINISTRATIVE MEMBER.

Sri Premtosh Dutta..

Son of I.t. TK. Dutta

SF.A (V) office of the

AO/SSB/Bongaigaon

Shastri Road, Ward No.10.

P.O. North Bongaigaon.

Dist Bongaigaon. eee conApplicant.

By'Advocates Mr. K Bhattacharjee & Mr.PX Sharma.
e |

1.- Union of India & Ors.. ,
Represented by the Director General,
Sashastra Seembal East Block V '
RX Puram, New Delhi- 110066.

2 ‘Ministries of H‘orfle Affairs.
Represented by Secretary to the Govt. of India,
~ New Delhi. '

3. Director General,
Sashastra Seemabal, East Block V -
R X Puram, New Delhi.

4. “Assistant Director,
O/o. Director General,
. Sashastra Seembal East Block V'
' R.K .Puram, New Dethi.

5. S, Area Organizer, S.SB.
Bongaigaon, Assam.

6. Area organizer (HQ)

- FTR HQRSSB :
Gauhati. e Respondents.

By Advocate Mr.A K .Choudhury, AddL.C.G.S.C.



ORDER

SIVARAJAN J. (V. C)

_The a,pplxcant is presently working as Semor Field -Assistant

(Vetermary) in the office of the Area Organizer, 3 S B Bongalgaon The

apphcant is aggr!eved by the Memorandum dated 3.9.04 calhng for selectxon of |
Dog H'andle'r (DH) and the order dated 17.2.05 issued by the Assxstant Dlrector,
General, S.8.B, New Delhx respondent No.4. According to the apphcant the job

of Dog handler 18 not related with the Para-Vetermary staff and the job of dog

“handler is a job of combatlsed personnel unrelated to veterinary cadre. The

applicant"s grievance is that though he made representation dated 25.2.05 against

re—'allocating of his cost as Dog Handler, but the represente.tion is still pending
Wlth the a,uthonty N

2. We have heard Mr. K. Bhattacharjee, learned counsel assxsted by Mr.P.
K Sarma,. leamed counsel for the appllcant and also Mr A K. Choudhun learned
Addl. CGS.C for the respondents ‘Mr. Chaudhuri has submltted that the
representatxon of the petitioner dated 25.2. 05 is pendmg Smce the appllcant’
apprehensxon is that he may be sent for trammg against the said post we are of the
view that the O.A. can be disposed of with directions to the req:ondents to dispose
of the .aforeseld representation. Accordingly, we direct the respondents to dispose'
of tlle representation dated 25 .2;05 ('A-nn'ex_ure IV) as early as possl,ible at any rate
within a period of three weeks from the date of receipt of this order.. |

3. ' Status quo as on today, shall be mamtamed till such order is passed

and communicated by the respondents.

4. f Post the matter on 6.4.05 for report on compliance. . ~ %
\’(@)@Wﬂ o . - W |
(K.VPRAHLADAN) : (GSIVARAIJAN)

. ADMINISTRATIVE MEMBER = VICECHAIRMAN
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Tnion of India.

SYNCGPSTS OF THE CASE IN THIS APPLICATION -

DASFS

3§04

17-2-05

+

SYNOPSIS OF THE CASE

Joint as a Constable in @.C. Faleskats Dist.

Jalpsiguri under  the Director reneral

Security  H.8.B/  North Bengal =nd  Sikkim

Division.

’

The respondent vides memorandum dated G786/

of

appoeinted the applicant to the Dost of Senior
e N,

Field Aﬁﬁi rant Vetﬂx1nhry {which is » Civil
’ o ¢ o — . - P e . I, . "

Post) .

.«-

Memorandom dated X/8/04 cailling for selectid

of dog hanﬁlqgujQﬁL from the strength of

(vetr.)

Qrder datved 17/2/05 issued by assistant

SER
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Director Genersl H.%.5E. New Delhi where by

D.G. S.%.8. being the hesd 6Ff the depertment

3=
n

» pleased to re-allocsted eight post epch of

rj

SFA (Vet.} for first EN. Didihat ar 2 Bn.
Garcokhpur slong with incumbent with iprecd ate

effect in public interest.

.

5-2-05% Representation filed by the spplicsnt Highl %Mw‘ M‘& M

™~

Lriimoohis grievences sgainst re-sllocsr ang of

his post an Dog Handler, Representration  is

‘\ still pending with the sutherity.

’ _1_5’_}5{\/*:'] - Di:i:@(:ﬁgs\g, for setting aside the inpugned order

dated " 17/2/05 issued by sssaistant Director

ffi‘-e-msrxm.. S.8.B. New Delh.}‘. snd/or to direct not

to remliocate the post of the pe:t'j..ti{is;ﬁc-“l’f Fram

.F.A. (V) te Dog Hendlsr =nd or npet to

tranafer the ;aeti‘i;ioher from bhis present '?,,3;:)51:"
\

of S.A.F(V), EBEongaigson ares, Armed Forces,

ice. 1% Bn. Didihat.
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- Bist- Bongrigaon

Lﬁi“‘@ THE CER 'St' f L ADMIISTRATIVE ’E’E?%ﬁﬁ &L
GUWAHATI BENGH, GUWAHATL

(An spplicetion under Heation 18 of the
hdminietrative Txabﬂu&l &gt 1885k)

[For use of Tribunsal office)

gignarure -

Date -

Original Application No. . . . . . . of 2008

1. PARTICULARS OF THE APPLICANT

Gri Prem%toah Duttse
- gon of L. T.K. Durts
S F.B(V) Office of Tthe

AG/SER/Bongalg aon.

i

heastri Road, Ward Ne-10
P.0O- Worth Bongaigeaon

Dist— Bongaigson.

IT. PARTICULARES OF ‘THE RESPONDENTS

- : 1) Unien of India
Repreaﬁmtéd by the Director General.
Smehoastra Semabsl Bast Block~V

e R.K. Puram, New Delhi-110066.

Q re__m(si;&e\ A&aL@:
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2y HMipisteras of Home kffaira?

repxe%enﬁ@d Iy ﬁ%axefaxy to the Govt. of Todia
New Delbhi.

3 Director Genersal,

Sméhagtr& Sgemabal, EBast Blook-V,

R.K. Puram, New Delhi.

4y Assistant Diiectox,' : .

0/0. Director General,
Hashestra Sesnebal, Fast Elock—vrl

R.K. Pursam, New Delhi.

5y Brea orgenizer, H%.8.E.
Bongreigacn, Aszan.

&}  Ares Organizer (HQ)

FTR BORESE Gauhari.

PARTICULARS GQF THE ORDERES)  AGAINST WHICH

APPLICATION TH MADE -

The spplicant through this application wsnts To

challenging order number. 30/88B/A-4/ 13-51-1407

imaned Dby the Assisatent Diregctor, Director

- SeemN . .
'&en@ral_ﬁuﬁhaﬁtgghal, New Delhd.

.

_JWHISUIﬁTIGN G CTHE TRIBUNAL:

-

That the spplicant declsares thart the aubiect

'matt@x of rthia spplication  ie  within. the

Juriadiction of this Hon'ble Tribunsl.

g;gyhimgux. AL
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The apnlicant

application is within

has been preascribed
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B Consrehle ) n) .5

B Falakata Diar o

Jalpha :urj under et G0, B.9.E.

after servicing
for wmere rthen 14 Year as consteble snd he o e
Sppoinved  B® 8 senior field sssistent (Ve ,

after Lo

selection i1y the - Denartment

interview. -

GL.8.RL. leh dinm thie

/ I thie oft  875-25-1600.

Acoordingly

leh sftes

Serving- for few yvears st leh. He

WHe sosin ir%‘“+ﬁffhﬁ mnder the %iskim Dwvision

BE menior field sssistsnt (ver.) and  afrter
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Annexure~T) .

1) the applics

2004 the Chief

i e GO vet ORS00/ V0-3, 53841

'8

ritude o oare sand Dog hendlew

l~_>~'x
L

L.\

Dog  handler  in S8R, bocordingly. the @said

meme r snedim W8S gremated  smong  the workers who
are  willingly Joeint  in the - few - post. The
spplicant has expressed that he is not willi fplas
To jelnt dn The selegrion of Do *Iw*’ifzn. "
(B copy of the memo dated 3.9.04 is
Brme e heireto andd marked B

Brmesure~IT) .

3 Trhat  the applicant

Remiait. Qalls
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department is nleased o re-
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sosts ench of AFLR (W)
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sird 27 Do. Gorskbhpur  slong

.

with  dmwnediete  eff 3T

apcd the pevitioner WS

DONGRLGROT. ares

S

B, Didihat am

of the order dated 17.2.05

ey oy ey o Bt e g i oo g e aeld g e e e i .
axved hereto  snd mearked as

annesure-17T)

T ]

ahad 08 dmmediate filed

Droper  ohannel to

TrLeswanCes S0

Tormm this present post snd the

ceald representation hes not yer heen answered or

N W I g nt gy e oy g s
22,05 ds mnmened

B Annexure-IV) .

the post  of
ilien post whose

tihie arvimel
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rthis Heon'bhle
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For the reasons  etated  above, the  sppliosny
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s Sri Premotosh .s:‘r@&\o\ Bio. Lw, TR, Da&‘ Bye
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apout 41 venrs, by Lol service, resident
of Bongaigson, do herelsy verify that 1T awm the

goplicsnt in the SoCom sy LT

gsorrainted with the faots and clroumstences of

e case, T herely werify that the statements

I heve not suppressed sy
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- . . OFFICE OF HE DIVISIOHAL ORGANISER
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The uqd“r“‘qh L
Q/o Sh, Lot ionani (e

’Q«‘J_a Lah

in the nay scale of s, 7525 ]\“Lh'l-*_Ax—lb“'”" with
usual allowances as admissible, ;undext .the rules and orders in
. ferce . from tlme to’ time, " )

al g
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2. The post is:tem orary..Hiq permanent. anmointment to

i-ithe post if ond’viben it .is madd permanent will depend on
iivarious factor governing pcrmanent appointment to such post

P

Lemoorar' >ogL ot L Sl or wdliXriela
I S AS L i

-

i {orce’at the time-ond will-hot--confer-cn-him-titld-to-
pcrman ncvdfrom Lhc date of. post is made ocr anentw

- VRN R A 3 1:1‘1

continue indefinitely.’ The appointmen able Yo teermin-
atian on one month, noticeion either; side w11\9ut reasons:

" being assigned.- The- app01ntAng‘author1Ly, hcnovcr.rcsorvcs te

JylghL of turminating the sexvice: of the.aop01ntec forthwilth
1y Lhe! cxpiry-of thx\st}oulatcd period. of notice by
,maklng paymert -to him'i} sum: ‘equivglent,to-the pay and allow-

St st

fﬁ1y{v ~The appointvu shall bc on- probatio%'for ajperiod’ oP”FVO
years .which may be ‘bx xtended at "the  discretbion on he.- compeLqL

_authorlty but SUyh e tcnS1on shall not excecd one year.

3
! v pooane Y s o

--5anf-{;rﬁé ~ppdlanan will be (uthc ~"ub3ucL to.—- SRR

N

cekio et theerecruitsinnt to service Undcrphhe GovL. of

' R » _India, no cnnd:daLc who has more than'bne wife
v coeo X Plaving, s o1ig$bl for-aovolnlment under the

."' . ] 1]
SN O, ndia prodided dheY Covbomay .. if Lhoy,
1

oy ;'. doing so uxcmpt any paerson from thet 0pnxatiqﬂ
Co N eeaee T ofrbhis rulesiTis offériof ‘appointmenti‘is
oy e Lho"ﬂfore conditional upon furnishing. to {hlf

: of fice o declaration in the: prescribed” form,’f
;however, he has more than one wifc liging uwd

UCngU' to'bLe.exemptedifrom'the operation of,}

-

course. R !
. o oehe

1) Iam ng an Oath of Allecgrnce nn” F\lthfullnv
to the Constitution of India or-making of

. - v -

{if mot nrz oducnd n]rhwdy)’*“". e

A0 A} UCUIQG/DlplomJ Certificaterof Ldnanional‘
AT qualificatien (including olher technical
N qualificatirns/.

.
L) - Certilicale of Age.
Cenld, . P/2-.

| e T e : . [

3 "1th appOJntmynL is purely temgdfari buth lilely “to
{

CLombi) e ;7-n accoxdaoce with orcers im. fq:ce in regard to e

... v the above- mentioned.,rules for any special 1uaaonu
Y he ahotld mak a rcpruqanatxon in this Lehalf

: immediatulyitIhis of ficer of appointment should:
in that case’bn.tieated as coancolled ~nd {urther
comnunication-p.will be senk to him in due oF

,.lv .

Solemn Al firmation Lo that Of(ch.._."“M“:'M.A-

.

are stisficd that there.are special reasons ;fox : | ",

.

iii) Production of the following Original Ccrtlf\CALoa

s



. C o)

Chavacter Certificato
. Officer, #M.P,
tudne
Magis
School

Certificate in ‘the

candidate's-claim ‘th
CatGgorY(.r.”~w?

— ’ Z/—‘ o .

: . -
( to be signed by Gazeted
belonging to the Const -
idates resides, Sub-

yMOLLA,
{ vihere Lhe cand
T

)

rescribed form”in"s
at he.belongs:to SC

SanTOY L iy ",’!J i

uUpport of
gt

L . : T oL L Laeeen IEE PN . L ".
i o) Discharge Certificate.in.the prescribed form of ; lt
Previous employment, if any. . : : |
R : ,f}'_Moﬁical Fitness Certificate from.Ciyil'Surgcon/ f ’
- L o : “Chief tledical Officer/Distr;ct Medical*Officor/- . .
e e Authorised quiqgl,A?ﬁendant;(?ﬁﬁ?ﬁr : : J
) - B L Tl T [ NERETRY I AT ELY EOROR ‘ Y}
iv) oo o The appcintment! L rovisional and is 'subject to i
) ~ the Castc/Tribe“cor;ificategboing-vcrifieddthrough by
; S TOfer=channels nnd.if‘the-vcrificationirovehls L
o ot that the claim to belongs to SC or ST, as’the case -
fmay be,-if false the services will be terminated .
‘ _fgrthw1th viithout assigning:any.further'rcasons and !
Pt iy b oyt prejudice to such,fgrthcr;oqtionﬁns“may ba e
UMY ‘taken under the provisions of thesIndianiPenal Code ;
T s -for’productiqnjo[;false ccrtificato.UEAuniun :
R L R T R PR S PRI S A e e e T ) -
0t Tt ma{ please be stated whether candidate is'serving or is L
under obligation Lo scrve, another Department of - Central«Govt, op . !
“a State Govt. or f Public,undortaking.. A et L it :
N L LN I “. - ) . T "V :
‘ T 0 uf any declaratiuvn given or -informaticn -furnished by the :
‘ ‘Candidale proves teo bo false or if the cendidate is found to have ;
wilfully supressed any matorial/informetiom, he will be liablo i
to .removal from the service and such other action as Govt, may }
q?cmlﬁp¢?§§?ry.?: 5 e o "‘:"~:'f R ’
8. e cds liable Lo be transfcrrod anywhere in INDIA, {
- R R P R : 1
9L.f If She Tremtogh st ) accepts the offer on the i
above. terms, he would reporlt to e A Cronddicon, '7~ﬂ:,lﬁll-__. i
»ithin-one month of jssue Qﬁ_LQis Ict}gx.“lf no reply K”C01V0¢_UFU“,NWW- e
CHETeonazsnte ranTs Lo Teport FEITGUEY by tho preseribod date, ~ 7 N
Gffer will be trested as candelled, cre . - ) A
[ ", . L L o ty - : ' R
. :,. . . " . . " . A3 N . . ra .
. 220, 7 No travelling allowance will be allowed for Joining e WE
" the appointinent, uniess- 5t is admissible under the rules,: . =
R T P DR L . ;
| : i L K ' ' BN . — !
| o N . ot L{&¢A~L$—»J.l. ey !
: . S L NS I it
Ve SSB J § K _DIVISIGN—JAMU - :
. . - -—_ ' e, i
) JEEA A R TRy P (bl«: —_ 0 “') ) t)LO._'a .
cannsndend O 0 e PR BRI S !
- ) ' ¢ l" !:
, 1
‘.' - ™ 3 -
P
f !
Sroupn Coptre s, oSk, Falaliata with the request t ,
dtie may unky fe r:le’?sodl:zfi"ch dlroction to ; |
TLNgaNier, 333, Lok, after ensuring that s !
i .2 ¢lzarsnes csnd Pl dienl E;Xﬁh{lﬁatl Noete, A5 ? S
vteodon ol bhe time of g ind tied recuritannt I !
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7%~ ANNEXURB:-T /L) &

: T o . Ll
C A, L . NO.9OVUSSB/03/VC- 33 4
- Che k ST - Government of Indif
i W\’ ' Ministry of Home Affairs, ‘
Lo : L O/0 the Director General,SSB.
f_ (y co A LEast Block-V, RK. Puram, ' @
i | QWMC\ IR i Neve Delhi-66.
” SR o ’ Dated:- the 344, Sept. 2004

MEMORANDURM

L 'SE:LECT[ON OF DOG HANBLERS (RH) FROM THE
. STRENG'I'H or S.F.A.(V 1)

i : itis xcqmstcd to bLlCCt and intimate the names of ST.A. (Vet) working in-
_your Fronticr who are xdatwcly young and have an aptilude to carc.and handle dogs for”
“working as Dog Handlers in SSI

During the current financial 'c‘\r we have a requirement of 112 Dog
g ¥ e g

Handlers @ 8 Dog, Handlers per Battalion x] 4™ Dattalions where the Dog Squads will be
Lsmbfu“.:o in the first phase, These SFA (Ve will have to unid orpo 8 mnonlh&, 'rumnb
at 3SY /‘\cadcmy, Tckanpur once the pups arc pul(,lmscd by LA " pp 3.
N N ( ’ 'v
cA Itis .1|so proposcd to impart a nrdimimny training in Dog I Lmdlmg 1o the
Q! sclected S..A (Ve at a central location by the S8B Vets. Further dircctions for

conducting the preliminary training will be issucd by (he Foree HQ. in duc coursc after
sclection of Dog Handlers.

The matler may please be treated as urgent and may be dealt on priority.

e

Zﬂal Ciu
/(J {(7/ ey
( BR. SHHASHI RANJAN)
Chicf Veterinary Officer (SG)

The In::];cctor General,
FTRAMQRS. Luclmmv/!?atnm’,‘iu’\izli_g_n_(.i.‘__l
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8, Memo No,VII/10/TRG/2004~05/%01-%0F  Dated the 21/3/2004,

Copy forwarded tos-—

@&x The Area Organliscr, s8R T“al.akat.a/.: rfyo dga vw’

Kokrajhat/Tamulpur/bha’rablunda/RSmdila. Thoy
ara *"’fll"*"tf"d ko ih"j_p’l‘\!"‘\ ‘-lv-\ namoe cf Sr‘_‘\_ “k .
who are young.ehergetic and having interest in

course as mentioned above for geting their
g=rvices in the near future , This may be trosntad
as most urgenht,

=gy

Area Organiser(nQ),
FTR HQR SSB Guwohatl,
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D,G.,55n Leing hea
08 poats anch of SFA(V)
ongwith incumbonts wi
indicatnd belaw

onneEr/
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--‘...«._-—.._...-.—..........__..,....-_,....-.._._.—*-_-_-.._...

Sl Mame of SFRA(Vetry) From
no. S/3hri . Lt
1, Satiah Kumar Pninga Area Ist Bn.,Didihat
2, Mihzgh Chana Plthecragarn Area ~d0w
3. VeP,Phatt Pilinhit Axre2 e ta P8
A C.P.% . Pundir Siddharthnager Area ~do~ ~
RN Haridhan ¢11 Sharma Araria~I aresa ed0-
e Sa7¢ Ynowmik Sikkim Area ~d0-
-7, ZoChikratorey Rongaigaon Area ~do- ~
- . , 3
P P.lDuita Bongaigaon Area ~do~- '
- Remzshwar Singh dhhraich Area 2nd BneCorakhpur
L0 Se.Namsla Méhars jganj Area «dOw
T, GelsChauhan Pilibhit Area «do- '
LY. Sushii umar Bininga Arsa ~30- :
LR, Thanbar Rudras pal ATaris-1 Area e i
\ .
14, Sente Singh Sitemarhi Area ~do- )
L. Pl orahn RBomilila Area ~dow .
1
I, IR RS Rasumatary Koxrajhar Area ~30- =
“htoconulisnce of above order ba confirmed to Force HOrs.sSsn i
Mot el g, ' !
I
o o 4
S/Da \ . . :
/ Subhash Kumar 17,02.05 i
pEstrilbution . (Assistent Director) .
BALTV 4
oo The Qontroller of Ace untes, pry and Accounts OFTICE.Ministry i
~E Home Affairs, Hew Dz1lhd. ‘ ' ;
T. IO Prontier Hzrs.S°Q,Lucknow/?dtna/ﬁuwhati _ X
\ e ITHG, e tar qus.Ranikhat,Bah:g&ich,Corakhpur,%uzaffarpur, ’
DaTruni . ‘qiﬁqnqa,Falakat:,<aug'a.TC Corakhpur & Barzuni.
Te The Copnandant Istfn . Didihat and 2na . Corskhpur., '
» Thn Ar~a Orqani:nr_3?ﬁ:nhinqa,Pithoraqarh,Pilibhitp?idharﬁhn~
R s tcnrismi,ﬂ{kk’n,Fonqsiqaqn,Dahraich,Mnharajq:nj,sit&marh. -
RO L I It e ORI inar, : o ’
. They hi-~r Vaterinary Officer(=3), Parpia HArs 330, Hew Dalnd.,

TN XS
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She ReChakrabarty, AR (V)
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N0.30/55R/A-4
Government of
Ministry of Home Affairs,

"ANNEXURBE - &

Indie

Directorate Ganeral,

Sashastra

Seem? Bal,

East Block Vv R.K,Puram,
New Delhi-110056

Dated the 17-02-05

-..-—.-_..-_......-....._—......-..--_—.-_—...‘-._--.........—...-_.-
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Department ig Pleas2d to reallocate
t'nm.midihat and 2nad
mnrdiate ~ffect in

~ Ar~a Organg
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Job of combatised personnel. Q“

| | E
\ ‘ té TT - . . |

l i Dicector General : v
558, Force HQR : Cy -
Block-VY (East), RK. Puram _ K

New Delht-66.

‘Through Proper Chgnnel

m
g
Sub: Reqwst for exemptwn from “PUPS BREH)MGANDREARMG’ Course :
as onas“DOG HANDLER” Course. _
] bog inogt rcspecﬂully md‘lmmble gubmisgion in an lmfavoumble circumstances I beg /-

to Lw dovm the follomng fewZlines on the subject cited above for your sympathetic T

Lo That Sir, have compieted%

W

detatlment mdLr But I have comc‘%ﬂto-

how through reliable source that I may be detailed
further for Dog fHandler Course. ~{ 3

“Pups Rearing & Breeding Course as per sudden - ‘
) i
|

2. '1"1)11 Sir, I had been recruxted?as“gl’am Veterinary Assistant i.e.SFA(V). So far I know
that the job of “DOG BANDLER: VAm"not related  with the Para-Veterinary staff This is the

3. 'That Sir, since joining in SSB departmem a5 Para-Veterinary assistant i.e. SFA(V) I
have been performing the duties of giving trestment to animale individually or under
supervision  of Veterinary officers (VAS/SVO) or Field Officérs., The ' duties = were
acceptable to me s the duties were related to the job of Para-Veterinury Assistant., .-

4. That Sir, 1T have become surprised with the eponsoring of my name for PUPS
UREEDING AND REARING course which is not related with the job of I’ara-Vetennaxy
cadre / staffl ‘The said course ig tolally separate from veterinary “cadre. But it is trying to

altribule the profession on veterinary assistant It is creating a crilical state of mental agony -
:md angiely and an imbalance in discharging my duties smoothly.

5. That Sir, in this circumstances I beg to state that if I shall be compelled to undertake
fusther the Dog Handler Course then it will be against of my will.

r

6. Therefore you are cordinlly requested for arranging to stop my detailment from " this
course and 1 may be allowed to serve my profession as per my recruitment for the post of
Para-Vetermay Assistaat with full encouragement.

7. 'Ihﬁf Sir, if there is no other altemative to detail me fn the above course, I have to seek
the justice of law from the court and for which I may be permited to take the shelter of

cotr b

I may kindly be excused for the troubles sir. . - NS
o Premdh AoUE

With best I'anfds, !
Yours faithfuily

@eriz’/zbcl to e true Cop Y . T ﬁ’(’.f%'\.‘@r’/i’(/\ f@m&u :
@JM \bor Bt = 25 ;,; oS
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